GOVERNMENT OF MANIPLR
DEPARTMENT OF TEXTILES, COMMERCE & INDUSTIY
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NOTIFICATION
Imphal, the 1" August, 2025

No.MCP-101/8/2021-TCL,T,C & I: In exercise of poviers conferred under proviso
to clause (b) of sub-section (1) of section 66 of the Factorics Act, 1948 (Act, No, 63
of 1948), the Governor of Manipur is pleased to order not to allovs a wornen to viork
in any factory in the State of Manipur beyond the hours of 10 p.m, of the preceding
night to 5 a.m. of the next morning, in the public interest, with effect frorm the date

of publication of this Notification in the official Gazette subject to the following
conditions, namely,

1) It shall not be compulsory or mandatory for a woman to work beyond the hours
of 7 p.m. and a written consent shall be obtained from the woman worker if she i
interested to work beyond the hours of 7 p.m.

2) The Occupier shall arrange adequate lighting and CCTV camera surveillance not
only inside the factory, but also surroundings of the factory and to all places where
the female workers may move out of necessity in the course of work,

3) The Occupier shall provide transportation facility to the women workers from the
factory to their residence.

4) The Occupier shall provide appropriate working conditions in respect of works
leisure, health and hygiene to further ensure that there is no hostile environment
towards women at workplaces and no woman employee should have reasonable
grounds to believe that she is disadvantaged in connection with her employment,

5) The Occupier shall ensure sufficient number of separate rest rooms for the female
workers to arrive in advance and also leave after the working hours:

6) The employer shall display notices at conspicuous place on women's rights as
Workers.

7) Occupiers are required to mandatorily comply with the provisions of the Sexual
Harassment of Women at Workplace (Prevention, Prohibition and Redressal Act,
2013;

8) It shall be the duty of the Occupier or Manager of the factory or other responsible
persons at the work places to prevent or deter the commission of acts of sexual
harassment and to provide the procedures for the resolution statement  or
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. Secretary to the Hon'ble Govern
- Staff Officer to the Chief Secreta
. Al Administrative SECretaries ..o » Govt. of Manipur.
. Secretary, SLEE, Govt. of Manipur..

. Chief Inspector of Factories & Broiler
and Industries, Manipur.
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'Oman or lactating mother shall be allowed to work in any factory

(Anurag Bajpai)
Additional Chief Secretary
Textiles, Commerce & Industry
Government of Manipur.

or, Manipur
ry, Govt.of Manipur.

S cum Director, Trade, Commerce

_S-Director, Printing & Stationary, Manipur for publishing it in Official
Gazette.

7. Guard File.
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